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Situation arising out of anti-reserva-
tion agitation in Delhi
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HEI T. A. MOHAMMED SAQHY (Tamil Nadu):

The Mandal Commission Report has been there
for the past ten years.

SHBI KRISHAN LAL SHARMA: I Know it.
The Government itself is giving clarifications.
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SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): I want to know whether you are opposing
the Mandal Commission Report.

SHR1 KRISHAN LAL SHARMA; I have made it
clear that I am not opposing the Mandal
Commission Report. What I am saying is that the

I am again
agajnst the recommendationg of the
Mandal Commission,
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how to implement the Mandal Com-
mission’s recommendations.

a3 TaRIad & Wi T faw 9
gl WeT & 9@ wd waww &
gaw AT ¥ @ wr wer fmar
T[T

FmargR wilkg, § T A
e p3m owgan § Ty fredl gw-
fafr3ar & a1 7w 7 & fs &
qT & faq =g AT glad T
f#0 AT | It will create panic,
Taa gw famfedi =1, -z3=a %

ATET 10 AIX W AT AT g &)\
qTL T e6a ©, FIAA ot aTq:r
ar a?ﬁ q¢ /G |

[Zaaamfa e &%)

anzd, 1@ anar 2 O dddfas
fefi1g ot £, 34%F 977 AT F WY
#r 718 aRarf g fom a2 Fogwam
g7 ¢ 21 zafqT a7 42 AT &
fg = 12 ¥ fefrag =t & ue-
fafa2us FY, 9T B A=T-g0dq%7
Fx 7f3d | gark 3w W 3 wiFE-
AT w1 *r"’r %ﬁ F faT aligr ot
g fg 37 =¥za =1 aiadta & fag,
AT F f‘a Iq17 | va faa Tame
g4t At F A4t f ar frogw Faraq,
A Al Aw  AE Laram | g
gl TaTar wfzq | gal qEE ag
2 fr up Taveifan %o @), Faed
gad IO wq a¥ faglz & A
F3 18 w2 I51¢, Faad gz @i
AT wr gL fpar ST @
AT TaIga HRETE |

THE DEPUTY CHAIRMAN; YM, Mr.
Bhandara
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SHRI PASUMPON THA. KIRUT-TINAN
(Tamil Nadu): Madam, I want to dissociate
myself with what thehonourable Member ha;
said... ' (Interruptions)... On the very same
day, when the Prime Minister announced
about theimplementation of the Mandal
Commission's report, all the political parties
in this House supported his statement...
(Interruptions)... It seems it was only a lip-
service... (Interruptions).,.

THE DEPUTY CHAIRMAN: Are you

associating or dissociating?...
(Interruptions)...

SHRI PASUMPON THA. KIRUT-
TINAN: Now, some parties create
disturbances in the country... (Interruptions)...
Some parties are creating disturbances, some
vested interests... (Interruptions)...

THE DEPUTY CHAIRMAN: Excuse me.
You want to dissociate? All right. O. K....
(Interruptions)... Yes, Mr. Ahluwalia.

SHRI PASUMPON THA. KIRUT-
TINAN: We want to dissociate
(Interruptions)...

THE DEPUTY CHAIRMAN; All right.
You are dissociating. I will call Mr.
Ahluwalia now. Yes, Mr. Ahluwalia.
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All of you, please take your seats.
Let me explain. Inthis House,
many Members raise their Special Mentions
and it is not necessary that you go along with
their opinion. You can go or you need go and
it is entirely up to you. It is entirely up to
you. The Member spoke about himself. So
you don't get agitated! f yuon't agree with it,
don't agree with it. I am not asking you to
agree. But let him have his say...
(Interruptions).

Okay, you are dissociated. (Inter. niptions)
Agreed. Let me finish one matter.
(Interruptions) Just a minU-
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THE DEPUTY CHAIRMAN: That matter
is over. Some people support; some people
oppose. Now, Mr. M. C. Bhandare.
(Interruptions)
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SHRI H. HANUMANTHAPPA

(Karnataka): We are in a... (Interruptions)
Madam, why are we provoked? So many
parties support and so many oppose. But they

speak as one party. But if you are contradic-
ting things, then we are provoked.
(Interruptions)
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THE DEPUTY CHAIRMAN: Now
that matter is closed. I have called
Mr, Bhandare. T have identified him.
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THE DEPUTY CHAIRMAN: Now
the matter is closed. Mr. Bhandare,
(Interruptions)
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Demand for a legislation for the foi mation
of a consumer protection fun

SHRI MURLIDHAR CHANDRA KANT
BHANDARE (Mabharashrat): '. rise to invite
the attention of the Gov ernment to a very
serious and gross problem of unjust enrichment
at the cost of the common man who is the
biggest consumer in the country. There are
cases where various taxes and duties like
the Excise Duty, Sales Tax, Customs Duty, etc
are collected. The Agricultural Marketing
Committees collect a lot of money. Then it
happens that that levy turns out to be illegal. In
the meantime, the amounts have been
collected by either the manufacturers or the
traders  from the consumers themselves. For
example, Sales Tax! which has been
illegally collected by the Sales Tax authorities
and which, in the meantime, has been corecterl
from the common man. is ordered tobe
refunded to the trader, likewise unjust -refunds
are made to the manufacturer. They have
neither any legal right nor any moral right for
refund of thisamount. The Supreme Court and
the IFgh Courts have held that neither the
trader nor tha manufacturer is entitled to the
benefit of such arefund and unjust enrichment
thereby.

In spite of this position, I am amazed to find
that a circular has been issued by the Ministry
of Finance on the 28th of March, 1990,
referring to an ancient circular of 10th of
August, 1981, and saying that there is no
provision for rejecting the referred claim on
the ground that the sanction of the "'eaim
would result in a fortuitous benefit to the
manufacturers. It i quite amazing. According
to me, an explanation should come from the
Government as to wh, in the face of the
Supreme Court and the High Court
orderssaving that the manufacturer or the
trader is not entitled to such unjust enrichment,
how this circular has come to be issued.

A modest estimate of the amount given
is about Rs. 10, 000/- crores. Now



